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By Mr Justice Y.S.Aggai-wal, Chairman:

The applicants seek to review the order passed by this Tribunal dated 11.12.2002.

The operative paif of the same reads:

"8. In the circumstances, we feel that ends of justice will be
duly met if we quash the impugned orders at Annesure A-1,
A-2 and A-3 and remand back this case to the disciplinary
authority to hold the enquiiy from the stage the applicant
demanded the statement recorded in the preliminaiy enquiiy
and other relevant documents. We direct accordingly. The
O.A. is disposed of in the aforestated terras."

2. Along with the application, a petition has been filed seeking condonation of delay

mentioning that the Department received a copy of the order in December, 2002 but

because of the Administrative exigencies, the review could not be filed.

3. In the present case, delay of neai'ly two yeai's has occuired. Hie same is not at all

explained and it must be taken to be barred by time with no reason

4. Otheivvise also on merits of case, we find little ground to recall the order. Hie

order was passed keeping in view the earlier order passed by this Tribunal in the case of

co-delinquent. On similar lines, the respondents had been directed to supply a copy of the

statement recorded in the preliminaiy inquiry and otlier relied upon documents. Hie



same had not been ■ : supplied to the applicant. We find no eiror apparent on tlie face of

record. Hie application must fail and is accordingly dismissed.
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